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The Lok Sabha re-assembled after
Lunch at Twenty-four Minutes Past
Fourteen of the Clock,

[Mr. DEpuTy~-SPEAKER in the Chair.)
PAPER LAID ON THE TABELE

Jurz (Licensmvoc anp CoNnTROL) AM-
EINDMENT ORDER

THE DEPUTY MINISTER IN THE
MIN.,STRY OF CUMMERCE (SHRI
MUHD, SHAFFI QURESHI): On
behalf of Shri Dinesh Singh, I beg
to lay on the Table a copy of the
Jute (Licensing and Controi) Amend-
m:nt Order, 1968, published in Noti-
fication No. S O 3893 in Gazette of
India dated the 30th October, 1968,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library, See No. LT-2312|
68). '

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1968-69.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): I beg to
pr.sent a stalement showing Supple-
mentary Demands for Grants in res-
pect of the Budget (Railwa)s) for
1668-69.

14.25 hrs.

STATUTORY RESOLUTION I?E:
INDIAN RAILWAYS (AMENDMENKT)
ORDINANCE AND INDIAN RAIL-
WAYS (AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER: Tlfa
House will now resume further consi-
deration of the following resolution
moved b Shri George Fernanades,
on the 25th November, namely:—

“This House disapproves of the
_Indian Railways (Amendment)
_Ordinance 1968 (Ordinance No.
in of 1088) promulgated by the
Pracident on the 14th September,
1968.".
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The House will also take up further
consideration of the following motioa
moved by Shri C. M. Poonacha on the
25th November, 1868, namely:—

“That the Bill further to amend
the Indian Railways Act, 1880, be
taken into consideration.”.

SHRI S. KUNDU: (Balasore): I
rise 1o oppose this Bill with all the
force at my command. I f.el that
this Bill appears ve.y innocent on the
face of it and to be innocuous, but
surreptitiously and indirectly it is
going to crush the trade union rights
for even, which the workers have
achieved after long years of struggle.
If anyone were to read carefully the
provisions of this Bill he will arrive
at this irresistible conclusion that the
Bill has been brought forward only to
do away with the tiade union rights
and the rights of arbitration and the
right to go on strike, once and for
all. Therefore, I would call this Bill a
black bill, a Bill which is anti-people
and which is a draconian picce of
legislation.

When 1 gee this Bill and I look at
Shri C. M. Poonacha, I am reminded
of g legislation which was passed in
1800 in England, known as the Com-=-
bination Act. The-e a similar provi-
sion was made whereby strike was
drelared illegal and to organise a
Union was declared illegal and wor=
kers had to undergo s lot of suffering
and had to wage a serirs of struggles
for nearly 20 years, till in 1820 ano-
ther Bill was passed after which the
Combination Act was repealed.

SHRI R, D. BHANDARE (Bombay
Central): Anti-combination Act.

SHRI S. KUNDU: Let not my hon.
friend try- to show off his knowledon
and call it Anti-Combination Act. It
was called the Combination Act.

SHRI R. D. BHANDARE: 1 with-
draw my remark.
SHRI 8. KUNDU: $o, 1820 iz a

landmark {n the struggl- of the trade
union workers throughout the world
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..'A,-l | 7 SERY I R
Let us not go back now by a hundred
years and let us not turn the wheel
of change hundred yea.s back, and
let us not be told that collective bar-
gaining is necessary to get a bulb ar
a flush-out latrines,

Collective bargaining is the most
important right which the trade union
workers have achieved through orga-
nistd struggle. This should not be
whittled down in any way. The Rail-
way Minister may say ‘How do I
take it away by passing this legisla-
tion?” I would submit that collective
bargaining inevitably gives the light
to strikee When I have a right to
strike, I have a right to abandon the
work, and when 1 abandon the work,
Shri C. M. Poonach's sword, which
this Bill is, would hang on my head.
Therefore, 1 call this Bill as anti-
people and anti-worker,

The Ordinance which this Bill seeks
to rrplace was issued a few days be-
fore the strike was announced. Giv=
ing the reasong for the promulgation
of the ordinance, this is what the hon.
Minister his stated in the statement
placrd by him on the Table of the
‘House:

“In the context of the strike
which was threatened on the 18th
September, 1968 by certain orga-
nisationg of the Central Govern=-
ment employees including a sec-
tion of railway servants, large-
gcale incidence of concerted ac-
tion as mentioned above was ap~
prehended.”.

In the context of the strike, this
Ordinance was promulgated to check
disturbances. On the contrary today
history will show that la-ge-scale
firing, lathi charge and teargassing
were Tesort~d to by the railway polics
on the innocent workers. and by the
different State police which led to
losz of 10 waluable lives of railway
workers, injury to hundreds of people
and {mprisonment of many. The
Minister’s statement has been com-
pletly falsified. On the contrary, the
railway wilh all their force' swooped
on these puor wrokers and tried %o
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crush them. The Bill is mala jide in
the sense that it does not do or pur-
port to do what it says in the Bill

Before I go further, 1 would give
a little history of the reasons for
bringing this Bill now or the Ordi-
nance ag it was at that time. Tne 1ea-
son was to crush a popular demand
for a n:ed-based minimum wage. I
do not want to go into details. What
are we going to decide here? Some
members have brought in the name of
democracy, They contend that demo-
cracy will be in peril if the wo.kers
resort to strike or create disturbance.
1 would remind them: you cannof
keep democracy unless you give a
fair deal to the struggling workers,
those do not have a housc, do not
have a tap or well for drinking water,
do not have any reasonable facilities
for medical help and so on. Demeo-
cracy will not remain and will not be
meaningfu] unless the basic minimum
amenities gre affored to the people.
Today freedom is there, to die, to
starve. There i3 no real freedom to
organise themselves for  bringing
about betterment for large sections of
our people, le, workers and
peasants.

Therefore, this demand which was
pinpointed by the ILO and other con-
ferences concerning the need of a
need-based minimum Wage Wwas
reiterated and focussed through the
railway worke-s and the Central Gov=-
ernment employees. Behind It was a
great purpose of building an egalita-
rian societv, of giving a boost to the
stagnant social, economic and politi-
cal morase {n which we find ourselves
today. 19 September, 1988 will go
down In the historv of the trade union
movement of India as a red letter
day.

In this perspective, the Railway
Ministry and Government ought to

‘have considered this d-mand. They

ougnt to have welcomsd it because
snmetimey there are differ-nt and
dangerous forces which thwart fthe
#nd deter Government
for doine thelf Sufy. They ghould
have welcomed this movement of the
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workers ancd accepted their demand of
a need-based minimum wage if they
really stoocl for a soclalist soclety.

The JCM was created with the
concept that the principle and forum
of arbitration in-built in it should be
able to settle questiong on which there
are differences when referred to it.
It was inbuilt in it because it was
decided that strike should not be re-
sorted to cepriciously. But the Gov-
ernment made a mockery of the JCM.
Long-pending demands of the wor-
kers, dcmand pending for years and
years huve been put in cold storage,
completely freezed. When there was
a demand for invoking arbitration
according t> the provisions of the
JCM, it was refused. What alterna-
tive, I ask, was there for the workers
to bring to a fruitful conclusion
the principle o¢ arbitration than
to resort tu a token strikc? Govern-
ment was so much annoyed and afraid
at this. Would the heavens have
fallen if Shri Poonacha would have
arrived late at Delhi being late by
24 hours? The other day the en-
tire ministerial team was absent from
the House for more than half an hour
as a result of which we had to break
our businesy and adjourn for half an
hour. Thereby we incurred a loss of
thousands to the national exchequer.
How did it happen? Heavens would
not have fallen if there was a
delay of 24 hours. It is unfortunate
that the Government looks at the de-
mocratic movement of the trade union
workers in such a silly wav, Tt is
strange to find while the attitude of
capitalist governments has changed
towards the workers, this so-called
democratic socialist Government are
thinking of cutting down the workers'
rights.

During the last vear and this year
in Japan wages have increased by
more than 13 per cent, and the most
interesting point is that during the
mame period their expenditure on
esseatia] items 1fke cloth, food, medi-
cines etc., has gone down by 1.5 per
c.  And theirs 1s a oepitalist sys-
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temn there. 350, the modern capita-
lists are thinking that unless they
give a fair deal to the workers, pru-
ductivity would not increase, but Mr.
Poonacha and others in this so-called
socialist, democratic = Government
want bit by bit to reduce the rights
already enjoyed by the workers.

I would like to read out to you
the resolution passed by the Asian
Regional Confernece of IL.O, which
took place from 2nd to 15th Septem-
ber in Tokyo this year. It says:

“The development of strong, in-
dependent, responsible and de-
mocratic organisalions of emplo-

yers and workers which can
engage in collective bargaining,
participate in joint, tripartite

bodies for consultation or cu-
operations on economic and social
questions and  perform  other
useful functions in the improve-
ment of the economic and social
life constitute a basic condition
for the establishment of a system
of labour-management relations.”

But our Government comes out with
this legislation to cut down the rights
of workers. They have accepted thus
resolution in principle, but they are
not going to implement it. The LL.O.
has also passed a resolulion against it

Somebody. raised the question of
Mahatma Gandhi. It will be my
proud privileges to draw the atten-
tion of this House to what Gandhiji
did in 1917. In Ahmedabad there was
textile workers strike at that time.
The Ahmedabad textile workers want-
ed a raise in their wages. The
management agreed and when back-
ed out, Gandhiji said the manage-
ment had to give a 33 per cent rise
in wages, but the mangement did not
agree, and Gandhiji went on a hunger
strike and he said, T shall not take
any food nor use a car till you get a
35 per cent Increase or all of you de
in the fight for jt* That is what he
preacribed for the workers at that
time because he felt the demandy of
the trade union workers snd their
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rights were very much genuine. I
do not know what we are going to
prescribe to the Congress people.

Now I would refer to some of the
provisions of this Bill.

MR. DEPUTY-SPEAKER: Please
conclude, That can be done when we
discuss the clauses.

SHRI S. KUNDU: The matters
sought to be included in 100A and
100B of this Bill are already there in
the varioug enactments of the Rail-
way Acl. As was pointed out, in sec-
tion 47 the railways can make rules,
and there arbitrary powers have been
given. A worker can be put under
suspension or dismissed if there is
dereliction of duty. This was framed
by the Britishers, nothing has been
changed. Now after 20 vears of free-
dom, this so-ealled democratic, so-
cialist Government wants to bring
thig legislation which even the
Britishers never thought of. They say

‘We wre not pgoing to do any-
thing with the strike’, I know
many people have been saying

that this Bill has nothing to do
with strikes. If they are genuine, I
have an amendment which says ex-
cept in case of a strike. let them ac-
cept it and prove their hona fldes.

Wt wo fa- =gma (feemage):
IR WE AT, TAF HAT A YW
g U, 1890 ¥ A aufm W@
g Ty & 99 9 9 frame

Y6 SCT VETE | EHA Tg e
% fs g ®1 OF aThw w7 WY
we W ofr ) gfrme Ay o,
1890 & ¥Ww 100 ¥ wWET WT
L 3B

“If a railway servant is in a
state of Intoxication while on
duty, he shall be punished with
fine which may extend to fifty
rupees, or, where the improper
performapee of the duty would
be likely to endanger the safety
of any person travelling or being
upon a rallway, with imprison-
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ment for a term which may ex-
tend to one year, or with fine, or
with both.”

W wg aw @ wr gree &, formwy Wy
amy §, I8 xw oo " am-
e IET gArd 1 W A &
w F 9T ¥ serwe vk §, adue
TR % Ui g Ik famms
srtal AR W @t § o
ifad d¥wT 100 & W “quinfaw
graeRst faasz qafedy” & waw
# wd 100 € WR “wrenfew ufar
W% 9 Uzdel” & §Ww # weiw
100 @ W & 7€ § 1 T dnfamdy
Frforr & ST dWY WY G wwTe ¥
9 & fA7 3% W ®WE # e
TgT IE g

N AWAm e uw faw ow
fatg ¥T@ & AW quAT wgw §
fos war ey o % o @ Rw H oow
aTE %1 A gk Y |

ot wo goy : HF avft ogwT gaATAr
2

o "o fwo mpna ;& 6§ AT
TEE L #1020 F w7 W 3 fawrweft
U S S R R
¥ woww # o@w ogw g
& wgi ¥ amATe WA W oqIr ger
g 8 wwwd 8 ft e g o faw
TR LW HIT IR Y, 96 awr ) qwitfae
iR #¥ gfaaw are fed oA 9
o & g° A1 w1 AW ¥
¥ W gt w ¥ wy ow wrdT i
T Y e § | W gy W T
§ fr @l W gurs w9 & wW 6T
A% | wifad averr w1 g owm
aft fs (fear aw o @ dwer
wor & far Y wifeiw arét ey war
w1, 39 . ¥ w7 fegr wnd

. & wrod G Taw Wt aer
% qivew gy gaad  qutfirgews
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[!'ﬂ‘faf"‘l‘n W]
1965-68 %1 fei¥d # &, 9 s gmeew
feraw &1 oifaantz ® I, 1968
o #r g
& A
T
WA
1 aﬁual = 1
mr TgRw’ ® W ag ¥ fewer

T g —

“Interests” here is taken to
mean the inte.ests of the mem=
bers of & trade union as such
members. Such interests will
include:—

(a) Wages and conditions of
work;

(b) Effective consultation with
managements at national, dis-
trict and shop level;

(c) 100 per cent trade union
membership;

(d) Participation in the conduct
of the union's affairs, at all
levels;

(e) Fidelity to union rules and
decisions;

(f) Help in personal problems;

(g) Hrlp in dealing with griev-
ances;

(h) Help in legal matters;

(1) Maintenance of full employ-
ment;

(j) Maintenance of the real value
of wages.

st drv 3y gfvew ofefedw
o wretae & o o
e wizr g & & ft s
wored oefeqem, wed qEifage
& afsmfma g @ i w
v ooy ¥ w0 W R O

endt,) Bill

st faw & @, AT 3% vaT W=
W gefivy @, whw A
g Am ¥ wfagel T &, g ®
areafa® fgdl &1 o7 Wl g0, 0%
sfam a0 & v gfraw wadle w
s 9fgd | (musmm)  # oo
e & T =g § 6 g Awweardy
7 § WR 7 TEEA A o
T T A R gT qWES ¢ |
gt A T wge |, fammeqe oy
¥ | gw 3w wre fa, 9ed faw el
WA garea afgd (@ |

o gt T (s)
qgl I S F ggare g€ 9v )

ot 9o fqo wgaw : & Suy
TR TG wE g 1 AfEw § q@emn
argen g {5 fs ggam #3 g€ 1 fa=me-
g7 # wfaedz d3faass gz
fedrome quf =zde, FAazvak gfew
FaT @ 9 ¥ | # gg Iy F9
% fay Aot § & foeeit Wit mfemi
fammage m¥, ¥ @9 @@ ¥ 9w g
#dt "Ry WOX W A @ a7 W
aa § 1 fammage & mfgar & &t
g affw wgww # 9 sm wfen
W gaefen #@ & g9 g gEIR
et 9T g, q IART T W §
o A swmmoifer I g
¥ gt Al A e fE gw aifen
o gaatfer qf +@ I0 ) e
T ag 3w 5 &gt ax @1 mfeai
s &, Al & misat w= A aw v |

W AR gt | e §
fe w giiTdiz W AT ¥ e aft
¢ wferT g wowr £ s fanderdr
t 1 & ag v & g g e awtdz
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St Zral A 7wt § ; T wwR
dfarag ¥ g afegy | g Wl
madiz w1 ghwr & &7, 4Y fv qw
WIERMRE g ag T8 vy
f& g @ ¥ mfoat 7@ A g
wefrat @rft R g7 I ) s@
¥ fag dare €1

g9 Ty § fr 3wRa ww §
fa7 @i w7 e w3 fear @,
% amel X fasraforat fawm
foor o1 TR AT T ¥ Oy
sfqama svmar mar & ff fomr &t A
foe v faar mar @, sadwewe #1
Ara ot a% ar wmam 1 gafar
g i & gF ¥ % IAF wET
FY QT Y |

/I WL §39C W @y ¥ A%
W1 afz ag e A qurd § A Aw
difaw 1+ Afsr afz seae gura §
o g @ AF e 9T Wy § A
g% far smoy e s wifgy
G 9-5i4 A AT GIHAE @I
¢, @ga & A, afz e Fwee w
& faqn fF ag sior wqar zrgw faedy
& 9 F7 A IgF aga ¥ A A w9y
grrad f&a § ot geaaa 57 & a2
afz & a1ge TA TA § AT FARY fAwTaAT
wzt aF arfwg grmogT qT o gH
fAITFTAT A 1 g7 AT i F g1
g I F Ary TEr @ rREr §
a2 %9 ¥ vz w7 § A & ag WA
f fs oz foady o=t @ &% w@w
Wi &% s3rf ¥ ary ¢ fafage
w1d | Aqararaigr A sz f§
AT foa ® § & 7@ Qft 7
SUrIga@aAi ¥ fagw g fe
WIS %3 § X7 1 afE w9 39A iR -
w1 YA Ay B M W s
QT o¥m 1 3R gt & Qefafrge
wl w wan |-
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ot argroaw fay (arawrd) -
IR WY, WX WA wgw @@
o fadas 3w fear mar § & @ &
fadw w@r § WX wEE st
FAAT ITU T TY TEAT § FHAA
w7 g 1 & oF T wgar wgar g fe
¥\ wifearic & wex W a7 § a@a
9 @ & W agq & @Y 19 faamay
#Y A FEATT KT ATA 94T AT FOH &
forw gav &= a1 e fads & w7 &0
o g wil & F9T T & aro o
qdT g, AT fY 737 & wwdt g, 9T W
wii g wyfagEs faarc w4 0
Ffa weardw A WX WK I A 0
T q@ X 7% 9% ¥¢ fear fw
FEREA AN Fagaasa &
form YT wrifagor 40 & 717 ®) gw &A@
¥ fog o T g AR fra Y 3w &
ggawAT fE ag s R m Al
¥ FAAT B A A HT AT §, AgATEW
#Ft 9 aT(AT /T § IT F 0T WX IA
N raAfsrsA R ST @
& ag g1 wrgar § i ogt o woaw
g &, wearaT g &, €A g § gt
a3 g1 wifa w1 ey wifa o agy
£ aF A ¥ | T g I FY /AT 9T
apafagds frare s A qwan &
g fre a%ar a1 Wi 2w & w= fag
wifa #1, faq F17 9 2TT€T © F1I7
¥ F A9 1T & § A FAH gy,
ag a4l & ari & 7T A ArEATe 9
1 §AT 9FAT | AiFT 7% S a9
T ¥ 9T TH WET AT XY, Teft WA Y
It e wY WY sgrar ayrn wg v §
foaq & goeTT WK aXETT F AN wa
Forrd wusrd § 9w & fw ¥ qm
s WX w1 ST AT | AT wET
qg wanft § fe c@ o & wiw oAl
¥ s w9 X w2 wify waw Ao
wwat 17 W QET any gwIT & fomw

#iat e U S e iditgray .
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wgar g § fr g 2w firer v, w2 we
wTETd Wt ¥ a1 QX w7 W
el w3 e QX w1 W g &
g wardt w7 37 & fag, erd acax
wrdfwa &< 7 fan 0 Sifrr & 37
weArg fear o1 wdaT | g7 oy AT
¥ § wra 3 9 ey ard e qr,
I wifeAw Y o qfewat 3v a0 A
woTdt AR et iy ¥ for e
& fg dar # gAY ¥ fag w9 g,
W & I WY T 0F 0F £77 NS g7y
Y Hxfirer #1 A wror oy 0w Sz
WATS TAT FF I Y AW 9 qgrfa-
gd% faa 0 & w97 W9 57 w9
ST FY TG K177 T 1Y RO w7
WY, Ay o o & aT wwa g v o
A & a1g 17 97 faere w1 A
&S fF 71 0 F9F £ wqrdy a3
& a1z ®1§ T g Jvam faa & afog
¥ FAITE A9AT AT FY oA ATAATAL
aTTA T @FA 7 W19 ¥GT /L TEA FY
Tz sr g’ sfaar # frg gg
wafa® Tl B WH FT ¥, IT I AT F
& I qaw et w2 fuw ¥ afw ¥
wifoqeh i ¥ ax aw wi w7 are
& AT @ @R ¥, angfgs arcifam
% wfier ¥ for w1 g wa firar o
W1, I7 AATH T $7 % w2 F A%
w7 a1 TR ATEY g Fra ? fEw O
¥ Ty Ay 7 Wy & avy o aaa !
T O FA 96§ § 9% qreqan 1t
& i wry s it o Yy e
TRE? adA A AR E !
wifas ol § aolt w7 # fao wdt
O w1 3 37 w1 afierc § 9w W o
FT® W9 QF QT TR A s weit
Rk ¥ g Tt s §?
wr et Q1 g & W ¥ qe g
€ ® T w ¥y o fow ww
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wgi &3 v A fw o€ wwify dar w7
@, M @ kAT R FA
i AAEd W e R E TR e
TXFCWM F AT AT & FIC AT
foriErd @ A = Swh fw oo &
@ wify & qurw AT w1, dfqg ¥
faq mu wfasTd ®) @ FT F qurw
A FY AL TEY 9T I FT F "AOAY
TAETAT 1 GAEE 3T F A0 wwqw
foar ? & wwwar § fe sfagra & wo
F FT TF FAF W0 5 W F QR g
TRz & FHATAT B, THH qAGA
#Y, AgACENT ® woqT w7 frar @y
et 9X 994 % o fog ey w1
qiez g & &, Fm ey qv g A
FE ATZA &, IA T FY ATH AT IT H
sty IHA TR 1 g g A A
gfagra o a1a & e & | WY A
G 7EY &3 g & AT ¥ A gfewr AY
7 Ay g1, a1 93 ol amesTT S g
§, Odr o @A AE } 1 WO T W
wfaera & e gfvan &1 cfagra @, war
B FT FTAAT ®1 QTG FAT FF wF
gt ¥ srar # ereat w1 i A ?
et F g ag R afawr ST wr
g & 7t frart fog o ? @R 1w
&7 qEra ¥y qrey w sfagre ¥ fow andy ?
st wfem, sfowl § wfe 1w
T T 1Y AN FTH FTAT B AECE ?
AF | 99 ¥ W9 quw & | gH W § FEAT
argd § werar & aw fis go GE e
w1 wgrq 7 & forg ¥ fir 3w & fog s
&1 {1 O TW ¥ AT foreeTh Wi &
wH 9T WY | X9 & arg Y, g vy
wftel & arg W wr Wy et 6 am
aft gy s e § e e
a® wwe § wwag §, v 9« ffeat
§ T Tw WY e g T ST ww
wx fear § fr ot 9% wifes @ QF
TrwAfire dwe o v Fawr § o Iw
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w5 w1 TY ¥ fag Wy ¥ ow e
wen aft ¥ feww @ w® s WY
oy ¥ ¥ %7 W 6 Wy
whifen figar ara, 37 ¥ wfewrd w
=t g o wAETA Y I ) Qe gre
¥ wror 3w ) Y Feafr § 99w vy
% fag aam aifegt & daral, sr-vrea
* Yamat ¥ uw ary 5 wT U wafEw
wT ¥ w1 frrad o 3w & qrey
g aifer w01, faoe wd s aw
wife & afee &, qraaia & afw & a9
¥ W F@ & T IATE W9
¥z & fr g wifa % favare i v &,
%4 wfgan # favars ) &, ¥fwT oo
AN wAET? gafr e 9T AR
my et feaoen &
afast % feqor & ax ara d=13 fir wife
¥ ea waw & g frwrer o wwar g,
&5 w7 A ¥ fw ¥ g7 w7 gT
AFFETE (AR afaa S & fag
urg F FC faemrd § 1 370 & s
g3 faedzrdt 3% w T A Jeara w7
g & fom wom gy § e
&7 TrgA §, 9T woAt Frederd ¥ 57
wa gfed | 9@ waaT grm, ag gIm
oY wT weE o Ty waIrtEy
* @ # gorr o A g A
oF WiFT faewiz € e wferaro s o
S G, AITET AT WX T FAT 6T
3Iq &1 A OF qem | gafay g
friam ¢ fe ¢ f v w9 wmwe
&, sorefr & arg fewrr ¥ i
T K qOT ® g R W ek
wen e, faa & Ifd & wow
T 37 & N # weer foman o ol
wEEWT aF 7% | AFET T AT § ey,
FYq w7, I ¥ wiawri § I .,
Wi w1 ATy 421 KT ¥ W@ WY
qu o 7 ¥ fiv § gF gear Taw
wgq ¥T 7%’ & gwwar j—af W
[%A | qg aTFT7 § T aga wos Ay
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g
1§ brs.
& gafiv wam § fv aomeow T

g1 WD | pf et & a1, Forerw
g, & € faw w1 e won § o
&tk FTAAY & wETT W oaady
Lac Ll A

SHRI K. N. PANDEY (Padrauna):
Mr. Deputy-Speaker, Sir, I do not
know why there iz so much of excite-

ment over this Blll. Let us see what
the new section says:

“If a rallway servant, when on
duty, is entrusted with any res-
ponsibility connected with the
running of a train, railway car
or any other rolling-stock from
one station or place to another sta-
tion or place, and he abandons his
duty before reaching such station
or place, without authority or
without properly handing over
such train, rail-car or rolling-
stock to another authorised rail-
way servant, he shall be punish-
able with imprisonment for a term
which may extend to two years,
or with fine which may extend to
five hundred rupees, or with both.”

Now, the railways is a commercial
concern, the existence of which de-
pends upon the running of trains. If
the railway employees leave the traim
in the middle of the stations or before
the destination, what happens to the
passengers? The opposition members
are talking of a need-based minimum
wage for railway employees. I con-
cede that demand for a need-besed
minimum wage. But jt is the first
duty and responsibility of the raile
way authorities to take the passengery
where they want to go. If becauss of
the default of the railway servants the
traing are stopped in between gtations
and the passengers are put to difficul-
ties or looted, who is responsible? Do
my hon. friends opposite want this to
happen? If the railway employees
want a need-based minimum wags,
ultimately it is the passengers who pay
the railway fares or freight who have
to bear the burden. If you provide
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such a poor service, do you think that
the people are going to pay higher
fases or freights in order to enable you
to pay more to your employees? Cer-
tainly not. Therefore, in order to en-
sure the proper running of trains there
should be some restrictions imposed
on the railway employees.

It a railway employee stops a train
in belween stations deliberalely, leav-
ing the passengers to their fate, and
refuses to do any work, is he doing his
work? [i seemg that there is some
misunderstanding among some of our
friends here. In India we believe in
democracy. We do not believe in the
dictatorship of the proletariat; be he
working in g factory or in the rail-
ways, he is not going to rule the
country as he likes. Of course, he is
part and parcel of the country, of the
nation. You behave like that, that
¥You are a part and parcel of the coun-
try. If you take the entire world over
your head, your purpose ig not going
to be served. Moreover, in the situa-
tion created by you, the workers will
be put at a loss; they will be put in
a disadvantageous position. Therefore
my suggestion Lo you is lo make them
understand what is the reality, what
is the truth.

About the railways a lot of com-
plaints are coming. Is it the Railway
Minister who runs the trains? Every
day there is a question that the trains
are running late by 24 hours. Who
is responsible?

° SHRI S. M, BANERJEE (Kanpur):
The Railway Board.

SHRI K. N, PANDEY: There is an
sccident. On that some people rise
and demand the resignation of the
Raillway Minister, Who is responsible
for those accidents?

SHR! S. M. BANERJEE: The Rail-
way Board

SHRI K. N. PANDEY: Is it the
Railway Board or is it those people
whop are running the trains and are do-
ng the thinge on the spot .... (Inter-
ruption)? Let us not try to hide our
own faults. Let us accept the facts.
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SHRI S, M. BANERJEE; Accepted.

SHRI K. N. PANDEY: Those peo-
Ple are responsible who are Operating
€verything, who are working on be-
half of the Railway Board or the Rail-
way Minister. We are responsible,
Therefore we should not shirk the res-
ponsibility.

Other things also happen. When-
ever there is any commotion, when-
ever there is any agitation, the Ffrst
target is the railways. I cannot dis-
close the name of the party. I come
from Padrauna. The name of my
constiiuency is Padrauna. In Padjrauna,
without any fault, because of . the
language agitation a train was stopped

by some miscreants and two bogeys
were burnt.

Here there is a provision which deals
with the outsiders. My hon. friend,
Shri Biswas, was talking of the Rail-
way Service Conduct Rules, Are the
Service Conduct Rules going to apply
to these outsiders? Can they be bound
by those Service Conduct Rules? They
are not going to be bound by that;
they are to be dealt with in a proper
manner. Naturally, that requires gome
Act. Therefore this Bill has come.
T do not know why there is go much
of excitement.

He was yesterday saying that all
these things have been deflned in the
Railway Employees’ Service Conduct
Rules. 1If that is so, why should you
be afraid of it then?

SHRI J. M. BISWAS (Bankaura):
See section 128 of the Railway Act.

SHRI K. N. PANDEY: You also
want that trains should not be stop-
ped in the middle. You also want that
trains should not be obstructed. Then,
what is the harm if the Bill comes
here? If there js an Act about that,
why are you afraid of it?

SHRI 8. KUNDU: ' We are wasting
our time with unnecessary legislation.

SHRI K. N. PANDEY: I am not go-
ing into the controversy as to how
many people went on strike. 1 feel
that every rallway employee was feel-
ing that his salary was low and that it
should be raised because dearntss was
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affecting everybody. Whether he went
on strike or whether he did not go on
strike, that does not matter. Let us
see their hearts, They were discon-
tented and dissatisfied because of these
rising prices. Naturally, it causes con-
cern. They were right in demanding
higher wages. But let us not forget—
let us think over this matter very
seriously—that we aiso cannot create
classes among classes. There are many
people who are getting much less than
what the railway employees do and
what the other employees do. More-
over, I can separate railway em-
ployees from other Government
employees because their condition
is quite different, but the wages
can be increased only up to an
extent. Beyond a limit you cannot go.
If you go beyond that limit, the bur-
den is naturally going to fall on the
genera] people of the country. Where
from is the money poing to come? Is
the Minister poing to pay that from
his salary or are the consumers and
the people at large in the country go-
ing to suffer for il? Naturally, we
have to take all those things into con-
sideration with a realistic point of
view,

Therefore I am in support of this
Bill.

SHR] J. M. BISWAS: Railway offi-
cers salaries can go up?

SHRI K. N. PANDEY:
.in favour of that also.

I am not

MR. DEPUTY-SPEAKEHK: Shri
Deven Sen.
SHR] S. M. BANERJEE: Just see,

I-Sir.hehwalki.nzout.
o T W (WTHARY) © IITEqW
wgg, & xa faw w1 fadw s@r g )
 frdw wefad wom g e @ af@
_wfawl & wfawre o W s =R
- wugd dafesrd St ST wr
JqTeqw wErew, W 2w fa e
g ie e aff &1 o
1853 % et weura g€ Wit ax
e ety ¥ yuy & aft, fufew
weere & wank % gt 1 fufew aTere
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WY FA TATIT 4T JHEY FH WIN WA

v ot @ § o fe a7 1890 W 3w
& 1 fafew aoere & oy o1 oy dw
E B g & v e & =R
dwew twr w1 gaw fear | e
w S WF @ § gwd e ot dar
strfaor 7Y & ot fir et @ g1 )
ag fafewr woere w1 1890 %71 =
¢ afe gad W Tawart ol & | ouR
810 79 &% gorr w1 faura § afz o
W@ €t gefa ® qeww gy ar
qieRE w1 R agere | Afew gud
ot fadfer o edtfenr & T & ¥
78 & mfr 3w gfmw & farg wrf o
wz 2 1 fafew aeare 7 wn o foan ?
3 ofrw & g & faeg @ vl aft
39 Gwz % #r¢ aifaorg @ ? wifs
w4 & afw § fggmam & dfedfaow
®1 ¢aT7 W | gg enw FTT A &
g 1w Tl faex © 2 e
gra 3% g §xiaem gy
T EAT # 1 TEr 9T WY %A
o, T et ok gEd o
eI a7 ATy gaT ag Wy & afvg
& & gur | fafew pfafaw & =E
J71 F qf:e% F1 21 @1 w6 GATH
worar | Affw TEd aEuE Ie
gz weew A9 foar f fifor o
wifor 8 v v Y awm ¥
1T G W §F 413 w1 e i
TAGE G w7 7 gawr o wTor § o
g gfrar § d2frwm & wwe @
wicfen & & & 1 vaw Ax aw Ay
o aft ar wem ww aw fs wpt 9%
armfaom aff smar | e o ghra
o W AT g Amfee w1,
#vf wgler ooff 4 W oW
sxfen i ATag e § &, wiw H §
a= wfY § 8, awler ¥ ¥ a1 qat
cfrr W ¥ ) fpgens

# Wt woerT ot qad s
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¢ uw ¥ ww @ § fw gt fre, Ao
N gF R ¥ s W § R
v WX §, 125 "TE wredt W\ aae
¢ 7 oW v oy ¥ fF o Qga
¥Ry 92 G § | W 78T & AR
w dfoee wrefaq ¥ a7 &1 Y weT
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¢ % A g WA, @t @ AR W
o faer wfy | g w=h ¥ qoafgaw
Ff o famr v a0 fs oF 2w
waETH o ¢ fea =l afea A
TR faw a1g A7 3T A4 @ A\
ora® qry o faa® arg &3 gu g
Ty www ¥ A& wrar feogwy ww
AT Wl A% 49947 w@ A5 go g !
& o g § s & @ wa
¥ om welt & qun o1 f§ ogR @R
WA &1 g% FA3 A1 @ T, ¥
R A A1 A A T qr (F T R
wfawt w1 afaw divm o @ § Wi
wqr faer wwely & w wht @ g Ot fw
& TR "G 1 g oy A @
& ? w Ad ger A1 fee & aamar g
ww ARl ®) Ta W g AvTA 7
w1 fad jrgaw 3T & Ao ar &
¥ fasry & fau ar fad A1d @dr
AT w3 & fAo | gre s e oEEw
Mgy § watE €3 qwi 7 qwgd W
Zway w1 w1 Afweea § s
farar § Wit ag wafau f % a9
wrcfam ¥ a9 w1 oz w1 T A
2 R fad ofy wen o 2
afael #7 G W w2, g
®t wamat | & gean § f& so wOw
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WA @18 WX wOw 3, wgi T A
wElwT WT awm & T e

mrffzoqrﬁggmthaim
o1 R § 1 o A ¥ werw
FA F a1 wwar &, wader foer
wTardt 18 FIT &, g T 0T EwAT Y
¥fe fgrgera frasr ) so w07
t ogt o A F fao w9 T8 ¢,
#faz 1 w47 2 22 9 wEim R
o1 gFar & 7 "9 ¥ fr ag iy feaet
W aA® A 7€ £ | WM RN &
afwe &, w2t & wfcg &, ad9 ¥
wfeq & s w4y far & arfcr & s
B AETg FT G E ) T 71T F A FFAT
g % ag awHTT qo T &1 awvy w1 a g
e Ad faww @ @ wagT daa
¢ f& ga A0 399 wov 77 A A
aeRT WX FEA AT /I 07 s |
wafag & 7 fa7 &1 fadw s § o
% qqiy s g—-graifs wqg ar
s g3 Af—=K qdar w0 TMEDN
i 5 38 fax %1 arfow faqr g

SHRI VIKRAM CHAND MAHAJAN
(Chamba): Mr. Deputy-Speaker, Sir,
1 rise to support the Bill. This is one
of the most timely Bills. For a change,
the Government has bro:ght forward
a Bill in the interest of passengers
and users of the Railways.

Now, let us see what the provisions
of the Bill are. I would like to givea
few examples. Let ug test the Bill from
that angle. According to our friends
on the other side it a driver walks
off and the train is stopped at a way-
side station where there is no water
and there are no other facilities, he
should be given Padma Vibhushan for
stranding a thousand passengers on
a way-side station. This is what they
want. What we want is that the inte-
rest of a thousand pasasenmers should
be safeguarded.

Wt an swdiw (akafan)
YamaoOw T g
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SHRI VIKRAM CHAND MAHA-
JAN: My hon, friend, Shri George
PFernandes, says I am not telling the
correct factss ] would ask him to
kindly read the Bill. It says:

‘I a railway servant, when on
duty, is entrusted with any res-
ponsibility connected with the
running of a train, rai]l car or
any other rolling-stock from one
station or place to another station
or place, and he abandons his
duty before reaching such sta-
tion or place ....”

He says I am not reading the provi-
sons of the Bill correctly. Would
he, for a change, read them and see
that what I am saying is correct? If
a driver stops a train on a way-side
station and walks off stranding a
thousand passengers in the train,
aecording to them, what should be
done to him is that he should be
given Padmga Vibhushan.

SHRI J. M, BISWAS: Can he cite
even one example where a driver has
-deserted the train at a way-side sta-
tion?

SHRI VIKRAM CHAND MAHA-
JAN: This is the Bil] which is
brought before the House .... (Inter-
ruption)

SHRI J. M. BISWAS: Can he cite
an example where a driver has
deseried the train at a way-side sta-
tion? Can he cite just one such
-example?

SHR] CHENGALRAYA NAIDU
{(Chittoor): If the driver {s such a
good man, why are you afraid of the
Bill? (Interruptions)

SHRI J. M. BISWAS: Can he cite
one example, not many, where a dri-
ver has deserted the train? Such
things have never happened. Can he
<ite one example to justify his argu-
ment? (Interruptions).

SHRI DHIRESWAR KEALITA
(Geuhati): On a point of order.
233(AHLED—10,

Indian Rlys,
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MR. DEPUTY-SPEAKER: What
is hig point of order?

SHRI DHIRESWAR KALITA: Mr.
lnh_ann wag speaking about the in-
tention of this Bill. What is the in-
tention of thig 'Bill? The intention of
this Bil] is this, The Ordinance was
promulgated on the 14th September
and in pursuance of that, they arrest-
ed thousands of persong and now
they want to give it the effect of law.
Although the Government says that
they would sympathetically considar
their cases, through this Bill they
want to convict and penalise all those
persons who were arrested in con-
nection with the strike of 10th Sep-
tember. This is the real intention of
thig Bill ....

A

MR. DEPUTY-SPEAKER: Please

resume your seat. There is no point
of order. He s putting forward his
argument (Interruptions).

SHRI J. M. BISWAS: May [ re-
quest the hon, Member through you
to cite even one example where a
driver deserted the train leaving it
in the mid-way with one thousand
passengers or so?

MR. DEPUTY-SPEAKER: Pleass

resume your geat. His argument i
hased on apprehensions.

st ok woA AN ST o own
agt faer w7 awar § 7

SHRI RANDHIR SINGH (Rohtak):
Have we to show our speechesy 1o

them? T ¥ g w1 T ¥ YOO
W quft ?
SHRI DHIRESWAR KALITA: BHe

is harping on a wrong point (In-
terruptions)

MR, DEPUTY-SPEAKER: Please
resume your seat, There is no point
of order.

SHR] VIKRAM CHAND MAHA-
JAN: Let us take another exmmple
(Interruptions)
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SHRI J. M. BISWAS: I can say
for their information that during the
strike time also the running staff, the
-driver, the fireman, etc.,, never left
‘their duty-spot. During the strike
‘they refuse to work but they cannot
feave the engines for the safety of
engine’s boiler. That is why the run-
ning staff never left their duty-spot.

, I request the hon. Member
‘to give at least one example where

they have deserted the train .. (In-
terru
MR. DEPUTY-SPEAKER: Order,

order. Let him continue,

SHRI VIKRAM CHAND MAHA-
JAN: Let us take another example.
The next Clause says that, if some
railwayy workers or other persons
squat on the railway line or near the
Station stopping the train, they will
be penalised. Suppose, the train is
stopped at a way-side station and 20
persons squat on the railway track
and the track is blocked. According
to our friends, they should be permit-
ted to sit there for any length of
time and those one thousand passen-
gers should get stranded. What the
Bill seeks to do is to arrest them,
penalise them and allow the train to
go uninterrupted. This is the second
provision.

Another point was raised that
arrests should not be made without
warrants. What j3 a warrant? A
warrant is an order of the Magistrate
to arrest so and so. If in the mid-
night the train is stopped by the
pickeleers, should be Guard get
down, walk 20 miles and get an order
from a Magistrate, or ghould he take
the help of 20 persons and remove
them? (Interruptions) My friends
want that the Guard should get down
from the train, walk 20 miles, get a
warrant from a Magistrate and then
‘arrest them. 1 have got two more
polnts, Sir. The Act says that one
who tampers with the signal is pena-
lised. If a railway worker tampers
. wAth the signal, what happens? The
light is turned green, because of tam-
pering with the signal. Two trains
coming from opposite directions dash
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against each other. They say, dom't
penalise them. For tampering with
the signal, they say, Don’t penalise
him; give him a gold medal because
he has helped in making two trains
dash against each other'. This is the
position, Sir. Also, they say that
Police is with the States, Railway
Police i3 with the States ang there-
fore the Central Government has no
power to legislate. Now, Sir, we
have got certain constitutional provi-
sions and I wish they had gone
through them. If you turn to the
Seventh Schedule, List I, you will
find the relevant entries. The Cen-
tral Government can legislate on cer=
tain provisions, which are wunder it.
Entry No. 22 gives the power to the
Centra] Government to legislate on
Railways. There ig another Entry,
namely, Entry No. 83 which gives the
power to the Government to legislate
about offences against laws with res-
pect to any of the matters in this
List.

stk weddre - fam oW 9T

LGRS CR LR e
g7 (waawry)

SHRI VIKRAM CHAND MAHA-
JAN: So, my submission is this, Sir.
This is a perfectly valid piece of
legislation. I, therefore, support the
Bill.

ot faoet (dfor) : SoTeTE wEw

ATty el ATy qiE ot A woX wEe
% v % gy w1 e xw fadaw o e
fefefem s QT ? & 3T ¥ IO
g o afrm g ad
ug wafae § fs ag fadaw ot wr Q@
& =g v T & WeERw Y g 1 wifew
A ardr ey mar 98 & -1% I fedaw
T | ¥ Ty & 9y fefefasn s
"Rk wgww ay ¥ Ry oy
¥ w1 wife wgi ds7 T Ew
ot v v §

wry ard § fs aor # aw W
& wrt 3wt welt e gt g v e g
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@ grew gt § ag Dfafewdt sidtey
aft ff : & wff ovrr fie Qar Wk
txwam ¥ ar wfew v o of vy
wt fs o grew gur ag Afefeed
wifedzw 7 91 | 37 ¥ 1T A Gwwr
w8 § wg W ifefewst Aifedzw
PR WA EAFT AR
wiad ¥t dur ot frdelly sew @ ww
w1 gfewior dar wgar & i ww wrer &
v gw 78wt @ wm @
Wi @ fis o Wi § @@ W
gt g 1w W deent S
W aEAE T A AT AL Ny ke
wTEg 1 Y g gar § ag froeand
¥, =g Nfafersft Mifdzr 7 & 1 A
g ot fagas wrar & A oy AW g
fs & g fadas w1 59% 71 § wifE
Yy dar Frdefr gy wifer ST 10
Afer ag wifa & 81 ? 2 wwm
wY wifer 7 &1 1 & €Y =g ff ag wife
Gt dar @1 i a7t sarh i, Nefard
&1 dfrof & 7 s ) Shfrfer
& wgan g ag avit aninft o st
 TW G I, IR
areat § a7 3T & 1 A T wfw
aedt & |

¥ dar s et e sm
fe worre @8 w29 I forw & -
wifdl w @ sfeamar wft § =
@ ad | ww @ & 0 dv ot
& @ & 3w off 5 e oag
qOTT 93 qrEr @1 favw A oA,
wifaT oz ¥& T & FAC @
affwa wf wd § 1 v I O W
MR wifa ¥ wHT wTaH T g §
Nt ¥t dy afiewntr o aredt o ool
fawrc g wwer & o fie 82 s fisay
%

e wETw, W wAA R
s & gw wityilr "ot 3 vzt e
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W w2} ¥ Ofe w3 E ek
far g | @ Wi A
R ot @ 5 off Wk yefaew
¥ werr gt Wb, T oy, aife
fasfan wmife wob sl e o wren
% & a0 § 97 ¥ farems ww fedae
TR AR a1 AT #
w oW W gfet W W
faafenr  wift w1 & woelt wrm wwe
w & Qe Wi xw ¥ fad o e
w wieA g Y g | &fie amt & ay
g foagh & ww ware w1 oft p fe
qT wor e shufal o
BB A g1 WX gTerd st W
|EE ¥ w1 wfewr 7 g2 ) e
dfF = fadgs & weerEHt aw@m &
warat faeyer g1 ) & W qeery /e
T FHETiET & /19 G wwT gme
Ty F17 oY w0 wwd §, AT & Ty o
o aFy § qfe IA% 7w 6 A w
¥ g ww w7 oy mar @ wwfog &
¥g vy wiede o § Wi o s
arf W= 1 fewww fm A K
fawz % favrx & QvomT A g oW
AW 9T a7 ww & wgw fs ardt
ot oY § wg oF gra & et mft worft
W A g & ag aw arft B

v afg & fe 0w gro agt @t
wfgr awp # § A ga gre Jww o
Ty 3 e AT weferd gwit farsirere

SHRI J. M, BISWAS: On a point
of order. May I know whether an
hon. Member while he jg delivering
his speech can be dictated to by an-
other Member? Shri Randhiy Singh
has been trying to dictate to Shri
Shinkre,

MR. DEPUTY-SPEAKER: Nobody
bas dictated to any Member.

SHRI SHINKRE: 1 take strong ob-
jection to this. He must withdraw
this remark
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MR. DEPUTY-SPEAKER: Thig is
not fair, Nohody i dictated to by
anybody.

SHRI J. M. BISWAS: I want to
know whether such dictation is al-
lowed in the House.

SHRI RANDHIR SINGH: He must
withdraw thig remark.

SHRI A. S. SAIGAL: The insinua-
tion made by him is not correct. He
must withdraw it,

Wt 97w aml (gfegR) o
freare &1 g www aga & wqfea @
s frs & wry aga & sarey wY
t 1 9R T v Ad wey iy ¥
o wE far ff feamw ¥ faars
sfrfadrsr 1 wTHEr AT § )

ot iw gET T (R
Irene HErRw # ot o §w w=m ot
& wo & agwa g AR ¥ qwwar g
g wfew feft ot B = 4 @
N @ Ew R F FIW aG W
WTHT X | W I TN GO GG T
waH @ &Y T A T I T 6T w
wgrarwT grm & it favare ¥ s
¥ fe ag g I@ wAw W afw
aE

SHRI RANDHIR SINGH: This
raises a breach of privilege also. The
hon. Member js being restrained from
speaking of his own free will. He is
being restrained from speaking inde-
pendently what he wantg to say. The
hon, Member is casting asperations cm
Shri Shinkre by hig remark

ot gwwer et : & g off P
¥ W sy & fedw sor W
fom & o) & 7x wr § f6 off fod
oot eftw gut T & ferww 9T
g & e et Fmae ¥ fag W
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cndt.)'B'm i
Jewr faTrRrdr % wE onfe wor €
W & e § 6 ag sifads o st
21 o farara ) qEFTe wroR e wnfaw
¥ & wfed

st sfeme  (areiw) 0
fret gt 3 ae ¥ e w4 ¢
WX I X T dYg F AT §TE
IT & ATy AT FET R )

SHRI RANDHIR SINGH; Shri
Shinkre ig so intelligent that he can
teach the entire Opposition. So, this
kind of remark is not fair.

SHRI S. M. BANERJEE: On be-
half of my group I can say that Shri
J, M. Biswas never meant it. He only
gaid that when Shri Shinkre was
speaking he was constantly interrupt-
ed by Shri Randhir Singh who was
trying to influence him, but Ghri
Bhinkre wag not influenced.

MR. DEPUTY-SPEAKER: It is
very improper for a Member to say
that a Member while speaking is be-
ing prompted or dictated to by some
other member, He is speaking out
his own mind. Let him conclude.

ot et e WEe AW W
waae o fqradly &1 g wney
M TR IE A g ar fe
¥ &€ & gfr % & 9 v ot g8
oy 57 & fF 98 A QO S I W
it s e o & sw e
T OHT WY q¥A qET § Ay o gy
aray & wwfeg @ S R a e
@ & farrdiE & 9@ IRW A7 AW
W WE w g s g fe
ot ¥ fog off fawma & o7 wuT &
e ag o A fwrrRTdy o favarw At
ot § A 3T W i e fear
MR. DEPUTY-SPEAKER: The Mi-
nister.

SHRI MADHU LIMAYE
hyr): On a point of order.

(Mong-
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. THE MINISTER OF RAILWAYS
(8HRI C. M. POONACHA): Igit in
eonnection with the Bill?

st gRo QAo Wt  (gAT) ¢
IS wEgre, AU e § fe g
wvit erew &= AT § W xafeg I
& fae @ ox dew faar s

MR. DEPUTY-SPEAKER: He is
leading your Group. To give him
just two minutes only is not fair, A$
the final stage, I will allow him.

st darm waq (wfeEr)
IITEE WEred, gt T OX JET W\
e A S=Ta fam o @ @ Ay ek
WY {IET ATETET TAT § 0

SHRI RANDHIR SINGH: If Shri
Limaye is allowed to speak, Shri
Kesri must also speak.

MR. DEPUTY-SPEAKER:
on a point of order,

He s

SHRI RANDHIR SINGH: 1 assure
you there is no point of order.

st frmg gmemw wEET,
aq wra § fr & gilw 1 & wim
¥ &= @ & T S\ we g &Y
ferzwa & wrar § | v qH | fauas &
FIU WHTHZ TG A &7 quy 7y faaw
¢ v gafea & 79(1) & aga woaT
ATYE WTF WTEL J5T @TE | 7| %
T §

“If notice of an amendment to
a clause or schedule of the Bill
has not been given one day before
the day on which the Bill is to
bs considered, any member may
object to the moving of the
amendment, and such objection
shall prevail, unless the Speakesr
allows the amendment to be
moved”

Indian Rlys,
(Amendt.) e
Bl

et oot § 3w witedtew few
=T fa¥r § Wit & wgm g o @i g@e
fag wiwdwe 7wt wieg av o
&fad fe ww ag a<gee § o |

MEB, DEPUTY-SPEAKER; I do
appreciate that he could not do jus-
tice to this Bill and table hig.amend-
ments within the specified period He
should be given an apportunity to
have his say. But my difficulty is that
immediately after the Minister’s and
Shri Fernandes’s replies, we are go-
ing to take up clause by clause cen-
sideration. The question is of clrcu-
lation.

SHRI 8. M. BANFRJEE: May 1
suggest a vig media? Some amend-
menls have becn moved right at the
spot. There are previous instances,

MR. DEPUTY-SPEAKER: It no-
body objects, I think he should be
given the oppOrtunity.

SHRI S. M. BANERJEE: In the
past there has been a practice that
if a Minister wants to move an
amendment immediately and he does
not get time even to circulate it, the
Speaker reads that out and that ls
acctpted by the House, sometimeg re-
jected also, So, 1 would request that
gince he was in jail and he has come
here now because of the Supreme
Court, he should be allowed.

MR. DEPUTY-SPEAKER: With-
out going into the precedents 1 have
said that on this occasion in particu.
lar he should be permitted. 1 would
request members not to raise any
point. I would read out hisg amend-
ment.

ot iw o wnf: gwT ATy T WY
Wy XY § Y g ot T wrfigd o

JITETN WEITT : FT G W
t

ot dw wrwnt: wr ag v ot
wed ....
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MR. DEPUTY-SPEAKER:; He was
prevented from attending to his par-
lHamentary duties and therefore I
Mave permitted him.

oft wiemem fwdt @ IuTSTw wEE:
® o wod wark RoAorwe WA W
iz § | (W g A el off )
xafq it W wver farer wfigd 1

MR, DEPUTY-SPEAER: Let us
conclude the debate on clause by
clause consideration. At the final
stage you can have some time.

oft wrfw spwwr: dvare o oy wfawre
§ fix ow ay S ¥ oy ww SN faww
frar & oma fs ay wifadtz v wd )
OTTT W A W WETH TR a0
Wi @ SR w1 ACATC ST AAT

o 2

SHRI C. M. POONACHA: I have
with care listened to the debate and
my own feeling js that probably we
missed the central point of the Bill
before us and dealt more with, and
perhaps laid more emphasis on, the
context than the substance of the Bill.
The point is that the Bill seeks to
regulate certain actions on the part
of a citizen and also the railway em-
ployee in certain respects so that the
operation of the railways is not in-
terrupted, That is the central point

. and to that effect thig Bill has been
brought before the House.

The point has been made that the
circumstanceg which led Government
to issué an ordinance were based on
the fact of certain situation created
by the strike threat on the 19th and
as such Government has resorted to
this meagure only tp atifie railway
employees from using their inherent
right of collective bargaining. I, in
» way appreciate that point, but the
circumstances that led Government
to take this measure should not be
forgotten.
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Bafore going into that, I would
briefty like to refer to the other ss-
pect of the question. Some mem-
bers had commented on the point that
Parliament was in session till the 30th
and Government kept quiet and only
after Parliament adjourneq they
rushed to issue this ordinance be-
cause that was one of the ways of
circumventing the authority of Parlia-
ment. This is not fair.

SHRI S. M. BANERJEE: Why did

you oppose the ordinance in the Cabi-
net?

SHRI C. M. POONACHA: 1If you
kindly bear with me, I would try te
meet all your points.

The negotiations ang discussions
were continuously going on and evem
at the time when Parliament was im
session occasion was teken to discusg
this very important matter, namely,
the threatened strike by the Central
Government employees and the Home
Minister several times had placed the
facts before the House., The Home
Minister explained the situation and
also made the Government’s stand in
this regard very clear to the House.
Even then it was indicated that
Government was willing for negotia-
tions, for discussion and the doors
were never closed and before the
Parlioment could adjourn, discus-
sions were on, My hon. friend Shri
S. M. Joshi wil] bear me out. After
that it is only on the 3rd September,
I think, that the strike notice was
actually served on us and a situation
arose as to what should be done and
the matter was being considered in
the Railway Board and in the Minis-
try. At the same time the climate
around ug was unduly being warm-
ed up. 1 agree with what my hon.
friend Shri Shinkre has said. There
was so much of political motivation
behind the whole thing. That fact I
can prove by what my friends had
referred to here and quoting from
the publications that had issued from
the Postal Employees Union, Class
TII. Here I would like to refer to a
statement made by Shri Peter Al-
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vares, Joint Secretary, Central Coun-
cil of Action who is also incidentally
the President of the Al' India Rail-
waymen's Federation, In that it is
said—the statement js dated .26-8-88:

“At the dawn of September 19
at the tick of 6 am, tens of
thousands of Central Government
«mployees all over the country
will walk out from their work
spots and wil] be greeted by lakhs
of their brethren on gtrike”

AN HON. MEMBER: What is wrong?

SHRI C. M. POONACHA: That is
1o say that they will walk out from
the workspot. It iz one thing for
one set of employeeg to walk out
from their desks. But it is a different
thing for an employee who is running
a locomotive or train to leave the
thing and walk out. The act may be
the same but the consequences are
different in different gets of circums-
tances. But coming to that again I
want to refer to what was actually
indicated. Here ig the publication. It
says that there is no other alternative
except to raise in revolt and end this
misryle. This is what wag being told
to the Government employees as
sgainst the Government.

SHRI RANDHIR SINGH: There is
a limit.

SHRI C. M. POONACHA: It is
not the same thing when I, as a
political leader go and speak to the
general public. It is a different thing
to go and tel] the Government em-
ployees as to what they should do as
regards the Government.

SHRI S. KUNDU: As regards mal-
administration (Interruptionf).

SHRI C. M. POONACHA: Not only
that. Here is a bold letter display
saying ‘Take full charge of Govern-
ment property’. What is said here
is: “Take full charge of Government
praperty and valysbles’ That is what
is being told to the Government em-
ployess.

Indian Riys.
(Amendt.) e
Bill

SHRI S, M. BANERJEE: | riss.
a point of order under Rule 376
business before the House is the
nance and disapproval motion of
Indian Railway (Amendment) Bill.

gibs

to a particular publication which i
the mouth piece of the Postal Em-
ployees Union (Class III) ang he is
reading from it certain things which
are out of context. The procedure is
that whenever he reads a document,
either he reads it fully or it should be
laid on the Table of the House and
we should also know. Of al] the per-
sons, Shri C. M. Poonacha, for whom
I have the greatest regard, just now
quoted a particular sentence from
an article or an editorial from that
particular magazine just to create con-
fusion in the country....

SHRI RANDHIR SINGH: What is
the point of order?

SHRI S. M. BANERJEE: My point
of order is this. You should ask Shri
Poonacha to lay it on the Table of
the House; the entire document
should be laid on the Table of the
Housg so that it will be clear, espe-
cially when they are trying to mis-
lead the country by quoting it in this
House.

SHRI RANDHIR SINGH: You are
exposed. (Interruption)

SHRI S. M. BANERJEE: That ig not
a secret document; it is no more a
secret document; ft should be circula-
ted to al] the Members. Since he has
read that gentence, that para, without
referring to the real issue, and with-
out saying who has written it, I re-
quest you to ask him to lay it on the
Table of the House. 1 beg of you that
you should ask him to lay it on the
Table, and it should be circulated.
MR. DEPUTY-SPEAKER: 1 have
patiently listened to your point of
order, and you have pointed out rule
a7e.
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SHRI S. M. BANERJEE: That is for
raising it.

MR. DEPUTY-SPEAKER: That is
true; but so far as the point of gub-
stance in the argument is concerned,
he is within his right to rebut the
argument put forward from the other
sjde that it was not politically moti-
vated and all that.

SHRI S. M, BANERJEE: Who has
written that? (Interruption). You
should try to protect those who are
not present in the House. The hon.
Minister has quoted a particular sen-
tence of Mr. Peter Alvares who is no
longer a Member of the House. When-
ever any such name is mentioned by
us in the House, we are immediately
told that we should not mention those
who are not able to defend themselves
here. Similarly, he must be told that
he should not mention the nameg of
those who are not able to defend
themselves here.

MR. DEPUTY-SPEAKER: Please sit
down. No more arguments. I have
given my ruling on this. He is within
hig right to quote from a statement
made by Mr. Peter Alvares who is
connected with the Joint Council of
Action. He is within his right to put it,
to rebut the arguments on this side.

SEVERAL HON. MEMBERS rose—

SHRI RANDHIR SINGH: Do not let
them disturb the Minister.

SHRI J. M. BISWAS: He should
quote the full text.

MR. DEPUTY-SPEAKER: Order,
order. It is not necessary.

SHRI S. M. JOSHI: Who has written
it: Let him mention the author.

SHRI RANDHIR SINGH: You must
make them resume their seats. 1 am
resuming my seat, You must make
them resume their seats.

MR. DEPUTY-SPEAKER; I am do-
tng that

SHRI 8. M. JOSHI rose—

MR. DEPUTY-SPEAKER: If you
are questioning my ruling, then it is
not permissible. No more arguments.
—What do you want?

i g@e qu  oftet : AT OF amiE
qTh AT § | 9gw TRl A s frx
qEATf &1 AW ¥ FT TS 99T & 0

U I AT G fean ¢ ag fvm v
2? o aw gg AE FATAr S
aT F TET GART TG ag o I
g agr & | weft ag iR qaTd f wr ag o
A e

SHRI S, KUNDU: The Minlster
has quoted Mr, Peter Alvares as say-
ing thag the workers should come
out in the dawn of the 19th Septem-
ber, and then he rcad out the other
twg lines which has not said.

MR. DEPUTY-SPEAKER: Shri
Joshi has raised a point. 1 request
the Minister to make it clear because
there is one thing. He need not go
through it, and there js no gquestion
of placing it on the Table of the
House. He is within his rights to
give a gquotation from a publication,
but let him not do it without context.
If there js any context which is
missing, the House might be misled.

SHRI C. M. POONACHA:
effort was to give....

SHRI RANDIR SINGH: Expose
them fully.

My

SHRI THIRUMALA RAO (Kaki-
nada): Your observations meke it
rather ambiguous. The Minister iz
quite right in quoting from that
magazine what the leaders of those
unions have openly, publicly, with-
out any mincing of words, have sald.
So, is he not entitled to quote it?
(IMmterruption).

MR. DEPUTY-SPEAKER:
not entering
the House.
to whether

I em
that controversy In
only concerned =8

into
I am
it is relevant or mot.
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. SHRI C, M. POONACHA: My effort MR, DEPUTY-SPEAKER: What
was tg place gll the facts before the is the name of thet paper?
House. I am gtill endeavouring to
do go. In the meantime I was inter- SHRI C. M, POONACHA: Indion

rupted. As I said, there was a state-
ment made by Mr. Peter Alvares,
Secrelary-General of the Joint Coun-
cil of Action. Incidentally, he hap-
peng to be the President of the all
India Railwaymen’s Federation. A
statement of his is naturally germane
to the subject we are discussing.
Thig is an official publication and I
can read in extenso provided the
House has the time. I am only quot-
ing certain relevant facts from this
publication, What is the context I
can give for headlines like this?
Headlineg are headlines. There is no
continuity about it and there is no
context. The headline says “Don't
attend office on 8th and take full
charge...... (Interruptions).

MR. DEPUTY-SPEAKER: The al-
legation is that you have quoted
certain portions out of context, with=
out giving the full context. It is a
public document and if you have no
objection, you place it on the Table
of the House,

SHRI C. M. POONACHA: Yes.
Sir; I am prepared to place it on the
Table®.

SHRI S. M. BANERJEE. Copies
should be circulated,

MR. DEPUTY-SPEAKER: He may
continue his speech.

SHRI C. M. POONACHA: The
obvious embarrassment of my friends
is understandable, I do not know
whether my hon. friend, Mr. George
Fernandeg will contradict this state-
ment which appeared in the press. I
am quoting it.

ﬁ“mtq qo %o

afewr ®1 wwATT AU )
SHRI C. M. POONACHA: fwdt
(1} or §r | MrSK

Patil has not put words into his
mouth. They are hiy own words

Monitor,* Saturday, October 19. He
says:

“The railwaymen, for instance,
must be told"—

They do not perhaps know what
they should do as regards their trade
union rights therefore they must be
told—

“in  simple language that
through one united organisation,
they possess the capacity to
paralyse the country and those
with the strength to paralyse the
country might ag well take on the
job ©f running it.”

This is revolt and that is what the
Central Government employees are
asked to do. Whether the Central
Government employees by themselves
would have come forth with such
a statement, I doubt.

This is politically motiveted, The
people were interfering 1o influence;
they were trying to create....(Inter-
ruptions).

SHRI CHENGALRAYA NAIDU:
They were trying to misguide them.

SHRI C. M. POONACHA: So, the
Government had to take action (In-
terruptions).

MR. DEPUTY SPEAKER: Mr.
Fernandes, have patience,

SHRI C. M. POONACHA: There-
fore, the point is that till the 3rd of
September, things were not very
clear and on the 3rd of September,
we got the strike notice. Then, the
parleys and negotistions were going
on and after that, the situation start-
ed developing and these were the in-
dicetions, We know, by experience,
that there have been bandhs, strilkes
and so on Politieal partiss, of

-

‘Flaced in Library. BSee No. LT-1338|68.
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«course, organise these bandhs and
strikes. But, when the situation gets
out of contro] or out of hands, the
~very organisers find it very difficult
10 prevent the serlous consequences.
And as a result, invariably arson
starts; looting starts; vandalism starts.
‘Then follows a variety of disturb-
ances and commotion iz set afoot.
Then the very organisers find it diffi-
cult to control the situation. This
has been our experience—bitter ex-
perience—in this country. So far as
political dogmas and political as-
pirations are concerned, I admit that
there is freedom for everybody. But,
unfortunately, when the situation gets
out of hand the initiative is geized
by unsocial elements, when the un-
-gocial elements come in, naturally,
the Government will have to face
‘them and action has {o be taken by
them. Otherwise Government Iis
questioned as to why they were not
able to handle the situation. This is
the situation to which the Govern-
ment is driven times after times and
the Government has to take on such
occasions a long-range view of things
and they have to take certain
measures. Thig Ordinance is as 5 result
of that. This has been taken with
due care not that we are feeling
very happy about it but we could
see the signs around; We could see
the unscen hands of politicians bind-
ing the government employees.

Therefore, this Ordinance wag ab-
solutely necessary and the general
public have acclaimed this. They
have welcomed this Ordinance and
they have apprecialed the Govern-
ment's stand. (Interruptions). Other-
wise, there would have be=n
chaos in this country. For example,
my good friend asked: ‘What about
this token strike? Would the Go-
vernment—democrary—fall 1o the
ground because of this? Would a
day's strike smash democracy? I
would like to usk only one question.
When it lies in the mouth of my good
friend, Shri Fernandes, to say that
it ghould be a revolt, do you mean
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to say that the Government worth its
salt—worth its responsibility—can tol-
erate rebellion even for a minute?
certainly not (Interruptions).

Sir, this democracy can—not tole-
erate revolt, this democracy shall not
tolerate rebellion in this country.
And it should do everything that is
possible to prevent such upsurges
because we are answerable for the

safety of the people Therefore,
what has been done has been done in
the right perspective; taking the

situation and the circumstances—each
bit of it—into consideration. Iy gov-
ernment had not acted in this manner,
I think we would have been res-
ponsible to the nation for our fajlures
and lapses.

Action has been taken and it is
now necessary that we should give
it the form of regular law. This
must come ags a legislation, And
therefore, 1 have come before the
House. My good friend, Shri
Fernandes often times had reminded
us about the satyagraha movement
launched by Mahatmaji. Well, I
wag humble volunteer working under
his guidance. I know those days and
here are some senior members who
guided us. I had my own small and
humble part to play during those
days.

My hon. friend opposite asked: did
not these Congressmen sit on the
track and prevent the trains from
running? Did they not obstruct
railway traffic? My answer is: yes,
we did, But it wag in a different
context, my hon. friend should
not try to mislead the people or the
country. During those days we had
not the power to control the govern-
ment. We did not have either de-
mocracy or the means to change the
government. That was not a govern-
ment established through the ballot
box. We did not have adult
granchise. Under those circumstances,

Mshatmaji taught us satyograha,
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<ivil disobedience. The moment civil
dispbedience became uncivil, he im-
maedintely said “stop it”. That is the
central point. It is not disobedience
for disobedience's sake; it is civil dis-
obedience. The moment it became
uncivil in any manner or shade, he at
once said ‘“No. stop it” and we had
to stop it. Similarly, it is not agraha
but satyagraha that he premched. The
hon. Members opposite are preaching
duragraha. ... (Interruptions). There-
fore, the agitation that we had the
privilege to take part was of a
different type and it wes in a different
context under different circumstances.
To day, having won freedom, having
got democracy, having got adult
franchise, having got the right to
change the government every five
years through the ballot box, is it
proper to indulge in these things....
(Interruptions). Yet, some people
#till would like to do it.... (interrup-
tions).

st W GEAAE ;o ey ofr ®Y
aff wwwy § 1 " wEew aad
A ET T N TT R @Y A
SYF 4T QT T | W {EGTAE T AT
2, A1 et wEw Wifew qaT fE ¥
M A aad fF @ o HF ar
T |

SHRI C. M. POONACHA: I know
there are some who do not believe
in the ballot box....(interruptions).
who do not have beliey or faith in
the ballot box might probably preach
a thing like this. But those people
who have faith in democracy know
that they have other ways, peaceful
ways, open to them. Mahatma
Gandhi and others who have taken
part in the civil disobedience move-
ment have given this country this
democracy, about which we are
proud. For achieving these things
we had to pay the price by way of
civil disobedience, satyagraha, and we
have done so0 creditably and we are
proud to sit In this House with that
power in our hands.

it that we are going to do for settling
the grievances of the railway men in
general, She has rightly stated that
there are instances where relief or
remedy has not been found for years,
cases are still pending with the Rall-
way Board and that 1s causing grest
hardship to the rallwaymen in
general.

I would like to give gome figures
which will be very revealing In the
railways we have goy the permanent
negotiating machinery at every level—
divisional, zonal and board level We
have ulso recognised trade unions. I
would like to give fugures of the
number of meetings we had with the
representatives of the various trade
unions at different levels during the
period March 1867 to March 1068,
At the zonal railway leve] the num-
ber of meetings was 963; the number
of items taken up for discussion was
18,754 and the number disposed of
by discussion and settlement was
16,008. This is the record of the rail-
ways.

At the Board )evel, that is, at the
central level, we had six meetings
and had 138 all-India subjects bef#ite
us, We have settled 111 of these
cases by discussion, negotiation and
settlement, This is the achievement
at the Board level

Some hon, friend zaid that railway
workmen are made to suffer and
that there is & sort of & despotic
rule. It is not so. On the other hand,

"the labour is looked after very well.

SHRI GEORGE FERNANDES: AN
genera]l manageérs are nawabs.



307

SHRI C. M. POONACHA: We have
acted very, very sympathetically as
regards ur's  requirements....
(Interruption). There may be some
instances and I will look into it. But
a3 a measure of collective bargain-
ing, we have never hesitated to dis-
cusg with our labour. We have
treated them with due consideration
at every stage and we will continue
to do that in all humility, with wll
responsibility and with all earnest
sincerity. Let not our friends try to
make out that they alone are the
champions of Jabour and we are not.
Certainly not. In that I have taken
a personal interest to see that labour
grievances are redressed and thay we
should do our very best, the utmost,
ag regards the settlement of grievances
ot labour.

Not only that, There are eight
outstanding demands at the Railway
Board level. We have not been able
to reach an agreement on them. So,
we have decided to refer them to a
tribunal and are going to refer them
to the tribunal to decide. This is as
regards our reclationship with labour,

SHRIMATI SUCHETA KRIPALANI
(Gonda): I had asked one moare
thing. How many cuses have you
referred to arbitration when there
wag disagreement at the PNM level?

AN HON. MEMBER: Eight.

SHRIMATI SUCHETA KRIPALANI:
Only 87 That is all.

SHRI C. M. POONACHA: Yes.

SHRI S. KUNDU: The 6,000 cascs
disposed of are in the nature of dis-
posing of as they disposed of the
need-based wage.

AN HON. MEMBER: A very spl-
rited reply.

SHRI INDRAJIT GUPTA: A
fighting speech.

SHRI C. M. POONACHA: As re-
gards the Bill itself, what doss the
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Bill propose to do? My hon, friend,
Shri Bhandare, explained it. Shrt
Kashi Nath Pandey also explained
that. It only says that the railway-
man who has the responsibility of
running the train will have to con-
tinue at his post and shall not aban-
don his place of duty. In regard to
this certain observations were made
and it was said that if we allow him
to go on for hourg and hours, what
the poor driver can do. That does
not happen, because we already have
the regulations. No railwaymen,
particularly the running staff, is re-
quired to work for more than 14
hours per day continuously ....(In-
terruption). This 14 hours i3 the
outer limit; that is to say, if ecircum-
stonces so warrant that nne may have
slances so warrant that one may have
to work that long but after 12 hours
he can give nolice and scek for a
relicf. This is the regulation.

308

SI1IRI S. M. BANERJEE:
a charge sheet.

And get

SHRI C. M. POONACHA: But
this does not happen to everybody.
On the express trains, the mail trains,
the double line and the trunk routes,
they work only as per the link, that
is, from X to Y station, They rtun
on the link and there is no question
of working for 14 hours. This 1is
played up unfortunately. But such
a situation does happen on the single
line sections and branch line sec-
tions . . .

SHRI J.

trains?

M. BISWAS: Goods

SHRI C. M. POONACHA:
a passenger or goods train, mostly
goods trains, is moving and the
passenger train comes, the

i
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hardly about 2 per cent might come
in that category and, for that, ade-
quate provisions have been made. It
is not that every driver is to work
for 14 hours. Even that is with =
rider, that is, the total hours of work
in a week is 54 hours. Subject. to
that, every time, he gets rest and re-
lief. All the duty time and regula-
tions are laid down in the rules. They
are observed. In an operation of this
magnitude, it does occur undar
certain circumstances that there will
be g longer period of work in certain
sections. It is not as if every driver,
every member of the running staff,
is made to work beyond a certain
limit end we want to take shelter
under this legislation to make it in-
cumbent on him and punish him if
he fails to do certain work after a
certain time. This is not go. There
is absolutely no ground at all, no
valid ground whatsoever, to say that
we will take advantage of this piece
vf legislation to harass railwaymen.
1 will never happen. It has never
happened.

Coming to the point regarding
squatting on the railway lines and
preventing the railways to move,
now-a-days, in every agitation, big
or small or indifferent, whatever it
is, there is a tendency to make people
come and reflect their grievances by
squatling on the railway lines. This
is becoming increasingly difficult.
Particularly when there are bundhs,
strikes and other things incidents of
such happenings are increasing. To
prevent that and to ensure that the
travelling public is mnot made to
suffer because of certain grievances
of certain sectiong of the community,

mmﬂtu&hmdﬂmm
:ﬂlh answerable and they will
ischief of the Act.

Bl
the rallway line. These are In
the interest of the general public and
the travelling public. )

‘One hon. Member said that during
the strike period 2.5 lakh people went
on strike. It is completely wrong.
It is not so. Hardly 5 per cent of
the rallwaymen participated. Even
they were misled perhaps. I do mot
want to take it that they went against
the Government. What I want to say
is that 95 per cent have stood by the
Government, they have our support
and we stand by hem.

MR, DEPUTY-SPEAKER: Shri
George Fernandes,

SHRI J. M. BISWAS: I want to
know from the hon. Minister onky
one case where the running staff
deserted the train at a road-side
station. 1 want to know from him
whether there has been a single case
of that nature.

MR. DEPUTY.SPEAKER: I have
called Shri George Fernandes.

SHR] J. M. BISWAS: | want your
protection, Sir. I want to know from
the hon. Minister whether there has
been a single case where the railway
staff, particularly, the running staff
deserted the train at a road-side sta-
tion, whether any gsuch case happen-
ed on the 10th Septembber or not.

MR, DEPUTY-SPEAKER: Shri
George Fernandes.

oft Wik woAde : (Tarkafae):
I W, g weaw § fe @
were & X Gw ot o1, 7 IW TRTANY
e won et ¥ e wwwn
e 7 o Al wdfrer oY i1 33( 2) ()
¥ warin Tregafy ®) oy AW & W
fix sreqRw Y Ty ferar ATA-AT
e ot sty sgver Sy e it R
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“Even as early as 1820 he hLad
come to the conclusion that Satya-
graha was valid at all times as a
meang of getting a wrong undone.”

A wrong —including in the Rail-

ways.

“In hig evidence before the dis-
orders inquiry Committce set up in
the wake of the martial law terror
in Punjab he explained hiz philo-
sophy in the most forthright
manner:

Q: Supposing your own ministers
pass any law, would it be open
to anybody and everybody to
break them?

Indlan Riys.
(Amendt.)
B
Gandhi: Wil] it be open to the mas-
sea? I think it will bs more
open to the masses when Indiy
has her own ministers, be-
cause whilst English ministers
have at least the benefit of
ignorance on their siie. unin-
tentionally, our own ministers
will have absolutely no ex-
cuse.

vH& W 99 {87 TaT—

Q: Is not the remedy to turn those
ministers out and not to break
the laws?

Y ATt 3 e o A

rg

Gandhi: I have known in most
democratic countries ministers
who have made themselves
irremovable somehow or other.
In that event what is a poor
respectable minority to do?
That minority will certainly
bring down the tallest minister
by offering stubborn civil
resistance, and such a postion
I do anticipate happening In
India also.”

(vTaamr)

SHRI INDRAJIT GUPTA: Refute

Gandhiji now. (Interruption)
MR. DEPUTY-SPEAKER: Let him
conclude.

SHRI J. B. KRIPALANI (Guna):
May 1 suggest, Sir, that Gandhijl's
name may not be drawn in this con-
troversy by this side or that side
Because, there are many things in this
philosophy which cannot be discussed
here; and one was that when Yyou
break the law you invite upon your-
self the maximum penalty that the
law imposes, We do not da that. When
action is taken we approach the Prime
Minister, this Minister or that Minis-
ter. And, so far as the Government
is concerned, it has no right to talk of
Gandhiji becauge they have violated
all his prineiples.
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MR. SPEAKER: We are going into

theories of democracy and all that.

SHRI INDRAJIT GUPTA: They also

gave us a lecture on democracy

Wt wTH wTAEE o & gErT F%
R Al S
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Division No. 13]

AYES

Adichan, Shri P, C.
Banerjee, Shrl S. M.
Behera, Shri Baidhar
Biswas, Shri J. M.
Fernandes, Shri George
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Joshi, Shri S. M,
Kalita, Shri Dhireswer
Kundu, Shri S.
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MR. SPEAKER: Now I sha!l put

the statutory resclution of Mr, George
Fernandes to vote.

The question is:

“This House disapproves of the
Indian Rialways (Amendment)
Ordinance, 1968 (Ordinance No. 10
of 1968) promulgated by the Presi-
dent on the 14th September, 1968.”

The Lok Sabha divided.

[16.46 hrs.

Limaye, Shri Madhu
Meghachandra, Shri M.
Mohammad Ismail, Shsi
Molahu Prasad, Shri
Patil, Shri N. R.

Ramji Ram,  Shri

Satya Narain Singh, Shri
Sen, Shri Deven

Suraj Bhan, Shri
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Ahirwar, Shrti Nathu Ram
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bhandare, Shri R. D.
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. 1.
Chavan, Shri Y. B.
Dass, Shri C.
Desai, Shri Morarji
Dhillon, Shri G. S.
Dixit, Shri G. C.
Dwivedi, Shri Nugeshwar
Gandhi, Shrimati Indira
Ghosh, Shri Parimal
Hari Krishna, Shri
Jadhav, Shri V. N, .
Kamble, Shri
Karan Singh, Dr.
Kavade, Shri B. R.
Khanna, Shri P. K,
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.
Laskar, Shri N. R,
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Master, Shri Bhola Nath
Mehta, Shri P. M,
Minimata Agam Dasg Guru, Shri-
mati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Pant, Shr| K. C.

MR. SPEAKER: The result® of the
Division is: Ayes: 10; Noes: 87.

The motion wag negatived.
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NOES

Pathasarathy, Shri

Patel, Shri N. N,

Patil, Shri Anantrao
Patil, Shri Deorao
Poonacha, Shri C. M.
Rajasekharan, Shri

Ram Dhan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri K, Narayana
Reddi, Shri G. 5.

Reddy, Shrimati Sudha V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A, S
Saleem, Shri M. Y,
Sambasivam, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T,

Savitri Shyam, Shrimatl
Sayeed, Shri P. M.
Sayyad Ali, Shri
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Sher Singh, Shri

Shinde, Shri Annasashib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N.
Sudarsanam, Shri M,
Surendra Pal Singh, Shri
Tula Ram, Shri
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

MR, SPEAKER: The question is:

“That the Bill be eirculated for the
purpose of eliciting opinion thereon
by the 1st February, 19080." (1)

The motion way negatived.

*The following Members alsorecorded their votes:—
AYES: Sarvashoi K Lakkappa, Shri Chand Goyal and 8. 8. Kothari:
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MR. SPEAKER: The question is:

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th February, 1969.” (8)

The motion was negatived.

MR. SPEAKER: Now, there is the
motion for consideration moved by
Bhri Poonacha. The question is:

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration.”

Those for the motion will say “Aye.”
SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against the
motion will say “No.”

SOME HON. MEMBERS: No.
Division No. 14]
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MR. SPEAKER: The Ayes have it,
the Ayes have it.

SOME HON. MEMBERS: The Noes
have it.

SHRI S. M. BANERJEE: For this,
we must have a division.

MR. SPEAKER: You wan:
lobbies to be cleared again?

SHRI S. M. BANERJEE: Yes; our
men are waiting outside,

MR. SPEAKER: All right.
guestion is:

the

The

“That the Bill further o amend
the Indian Railways Act, 1880, be
taken into consideration.”

The Lok Sabha divided:
’ [16.5]1 hrs.

AYES

Ahirwar, Shri Nathu Ram
Arumugam, Shri R. 5.
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bhandare, Shri R. D.
Bharti, Shri Maharaj Singh
. Bhola Nath, Shri
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Dass, Shri C. )
Desai, Shri Morarji
Dhillon, Shri G. S.
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ghosh, Shri Parimal .
Girja Kumari, Shrimaul
Hari Krishna, Shri
Jadhav, Shri V. N.
Kamble, Shri

Kavade, Shri B. R.
Khanna, Shri P. K.

Kinder Lal, Shri

Kripalani, Shrimat! Sucheta
Krishna, Shri M. R.
Kundu, Shri S,

Kureel, Shri B, N.

Laskar, Shri N. R.

Lutfal Haque, Shri

Mahadeva Prasad, Dr.

Mehta, Shri P. M,

Minimata, Shrimati
Guru

Mirza, Shri Bakar Ali

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mrityunjay Prasad, Shri

Nahata, Shri Amrit

Naidu, Shrj Chengalraya

Pahadia, Shri Jagannath

Pandey, Shri Vishwa Nath

Pant, Shri K. C.

Parthasarathy, Shri

Patel, Shri N. N.

Patil, Shri Anantrao

Patil, Shri Deorao

Poonacha, Shri C. M.

Rajasekharan, Shri

Ram Dhan, Shri

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Dr. VX R V.

Reddy, Shrimati Sudha V.

Rohatgi, Shrimati Sushila

Agam Dass
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AYEB—contd.

Roy, Shri Bishwanath
Sadhu Rlam, 3hri
Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Y,
Sambasivam, Shri
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitri Shyam, Shrimati
Sayeed, Shri P, M.
Sayyad Ali, Shri
Shambu Nath, Shri
Sharma, Shri Naval Kishore

Sher Singh, Shri

Shinde, Shri Annusahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri

Siddeshwar Prasad, Shri
Singh, Shri D. N,
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Swaran Singh, Shri *
Tula Ram, Shri

Virbhadra Singh, Shn
Vyas, Shri Ramesh Chandra

NOES

Adichan, Shri P. C.
Banerjee, Shri §. M.
Behera, Shri Baidhar
Biswas, Shri J. M.
Fernandes, Shri George
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Joshi, Shri 5. M.

MR. SPEAKER: The result® of the
division is: Ayes: 86; Noes: 18,

The motion was adopted.

Clause 2—(Insertion of new sec-
tions 100A and 100B).

ot wy fowd . weaw warem, &
gErde o feie &1 s e
g FemazaeA wfim £ &1 qeaT™
fram 100% AT AU AT TE. . ..

MR. SPEAKER: The motion for
consideration of the Bill has already
been adopted by the House. Now I
can consider only your amendment.
Now, hon. members may move their
amendments to clause 2.

Kalita, Shri Dhireswar
Lakkappa, Shri K.
Meghachandra, Shri M,
Mohammad Ismail, Shri
Patil, Shri N. R.

Ramji Ram, Shri

Satya Narain Singh, Shri
Sen, Shri Deven

Suraj Bhan, Shri

SHRI S. KUNDU: I beg to move:

Page 2, line 3,—

after “servant” insert—

“except in case of a token strike
or a gtrike as the case may be" (1)

SHRI DHIRESWAR KALITA: I
beg to move:

Page 2,—
after line 8, insert—

“Provided that no action shall
be taken against a rallway servant
if he for the purpose of ventilating
his grievances and high-lighting
genuine demands of a
nature stops a train or trains.” (9)

*The following Members also record ed their votes: —

AYES: Barvashri Chandrika Prasad,Bhagwat Jha Azad, Q.

8. Reddy,

Bhashi Bhushan and Shrimati Sharda Mukerjee.
NOES: Sarvashri Molanu Prasad, Om Prakash Tyagi and B. 8, Kotharl;
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SHRI INDRAJIT GUPTA: I beg to
move:

Page 2,—

after line 8, ingert—

“Provided that a railway ser-
vant shall not be held guilty of
abandoning his duty after the
train, rail-car or rolling-stock has
reached the station or place up to
which he was entrusted with the
responsibility of running it and 1f,
at the said staticn or place, there
is no authorised railway servant
on duty to receive the train, rail-
car or rolling-stock at the time of
arrival” (10).

Page 2,—
Omit lines 7 to 14. (11).

SHRI DHIRESWAR KALITA: I beg
o move:

Page 2,—

after line 14, insert—

“Provided that any railway
servant or any other person who
obstructs or causes to be obstruct-
ed any train in furtherance of
demands of general nature, such
railway servant or any other such
person shall not be punished.”
(12)

SHRI GEORGE FERNANDES: I beg
to move;
Page 2, line 4,—

years"
(15)

for “two substitute

“three montha”

Page 2, line 5,—

for “five hundred”
“frty” (18)

Page 3—
after line 6, insert—

substitute—

“Prﬁvlded that if the rallway
servant abandons his duty in
pursuance of the notice of sirike

NOVEMBER 26, 1968
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served by a trade union, the provi-
sion of this section shall not
apply.” (17)

Page 2, line 13,—

for “two years" rubstitute “ilea
months” (21)

SHRI SITINKRE:
Page 2 line: 7 a1 8,—

I beg to move;

omit
(20)
Page 2, line 13-

“or any person”

for “two” substiinie “five” (22),
(22).

SHRI GEORGE FERNANDES: |
beg to move:

Page 2, line 14—

for “five hundred” substitute
“fi ﬁ}'." (23]
Page 2 —after line 14, ingert—

“Provided that this Section shall
nol apply 1o any acts done in
pursuance of a demand for betler
amenities to railway servanis or
passengers.” (24)

SHRI LOBO PRABHU (Udipi): 1
beg o move:

Page 1 line 11,—
for “abandons” substitute—
“abstains from” (30),

Page 2, line 12,—
after “otherwise” insert—

“or delaying or denying
other services for travel” (34)

SHRI VISHWA NATH PANDEY

(Salempur): I beg to move:
Page 2, line 4—
for ‘“two years” substitute
“five years” (31)
Page 2, line 5—

for “fve hundred” substitwie
“one thousand™ (32)
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and

Page 2, line 14,— .

for “five hundred” substitute |
“one thousand” (368).

SHRI OM PRAKASH TYAGI: 1
beg to move:

Page 2, line 6,—
add at the end—

“Provided that there is no
extraordinary situation before
him to do so or he is legally
authorised to do go in order to
ventilate his grievances.” (38)

SHRI MADHU LIMAYE: I beg to

move:
Pages 1 and 2,—
omit lines 8 to 11 and 1 to 6,
respectively. (64)
Page 2,—

omit lines 7 to 14. (85)
MR. SPEAKER: You can now
speak on your amendment.

wtwg fmd: &fqaw 19w
LRGSR A GO AR Al )
HHT ATA ST Y AT | qH TR
# 9% faqe amr @7 § eafag wat &
ag fardht arer wut grow s
T K &9 IqH1 F (7497 I3 |

MR, SPEAKER: The Bill has al-
ready been taken into consideration
and we are on clause 2. You cannot
move a motion for adjourning the
whole discussion now. The discus-
sion has gone on for 2 days. It ean-
not be begun again. On clause 3,
you may speak on your amendment.
Do not go inte the rules now.

e
o
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MR. SPEAKER: You wil] be given
a copy. In the meanwhile, Mr. Kundm
can speak,

SHRI S. KUNDU: Sir, during the
debate various speakers from this
side, including myself, expressed our
apprehension that this Bill is being
brought in a manner that it is going
to take away for ever the right of
workers to go on strike. While re-
plying, Mr. Poonacha said that the
members need not be agitated about
it, because this Bill iy meant only
for anti-social people. If that is
true, Mr. Poonacha must prove his
bona fides by accepting my amend-
ment.

Section 100A reads as follows:—

“If a railway servant, when on
duty, is entrusted with any respon-
sibility connected with the runn-
ing of a train, rail-car or any other
rolling-stock from one station or
place to another station or place,
and he abandons his duty before
reaching such station or place, with-
out authority or without properly
handing over such train, rail-car or
rolling-stock to another authorised
railway servant, he shall be punish-
able with imprisonment for &
term . . . "

All these things can be understand-
able, that is, it is meant for anti-social
people.  After the word ‘servant’
you insert the following:—

‘except in case of a token strike
or a sirlke @s the case may be.
1 have suggested the above amend-
ment because in that act there is a
phrase ‘and he abandons his duty.’
In case of a legal strike—in the act it
is not mentioned—the worker can
abandon his duty. In the case of such
a strike—token strike, after my amend-

ment is aocepbed, he will not be
called upon and he will not be liable
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for this punishment. If it is not ac-
cepted it will mean that you are also
prohibiting him to go on strike or a
token strike—and therefore there is
genuine apprehension in the minds
of hon. Members that this Bill has
been brought in as a guise to curtail
their trade union rights to strike. So,
1 demand, the hon. Minister ought
to accept this amendment

We have all along alleged that this
Ordinance has been primarily brought
in at a time when the railwaymen or
the Central Govt. employees had
given a call for a token strike,
And at that timg it is quite justifiable
for all of us to say that it had been
brought only to pitch against the
trade union workers who were exer-
cising their legitimate and rightful
trade union rights.

I have earlier said that this Bill is
unconstitutional as it violates the
provisions of the Constitution. Shri

Poonacha must be knowing that
when the N. F. Railway Union
was  de-recognised, the  Assam

High Court had declared this order
ultra vires. And I think that they are
now Roing to give recognition to that
Union also. And in different High
Courts also, such writs will come up
and there wil] be many such improper
orders—improper laws—against which
a lot of money will be spent by the
Railway defending it and harassment
would be done to the workers to drag
them from one court to another, ul-
timately it wil] be found that the or-
der is quashed. In such circumstances,
1 plead that if they are genuine on
what they say that they are not
going to curb the trade union rights
to strike or to go in for arbitration,
they should, in all fairness, aocept
my amendment because this s an
innocuous and a very simple amend-
ment. Whatever measures you may
like to take, if you prove your bona-
fides that you are not going to curb
the trade union activities manifested
in a call for a token gstrike—legal
strike for which notice has been given
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under the Industrial Disputes Aect, I

plead that the Government must ac-

cept it.

SHRI LOBO PRABHU: Sir, 1 would
like to clarify my attitude. I am
in favour of 1.3 million railway wor-
kers and I am concerned with the
welfare of these railwaymen mare
than anybody else.

AN HON. MEMBFR:
lion.

SHRI LOBO PRABHU: | stick to
this figure. I would not like the Op-
position parties to be trcated by the
public as one who are not united on
certain things. The public opinion is
against this Bill. I  would like to
know whether this labour force of the
strength of 1.3 millions probably, has
no other means of obtaining its rights
except by stopping the train in 1he
middle of one station and in the
middle even between two stations?

SHRI INDRAJIT GUPTA: How
many of them have done that?
17 hrs.

SHRI LOBO PRABHU: I am
coming to my amendment.  The
question is whether this is a right
that you should have. 1 am rather
surprised that anyone should plead
that a train should be stopped like
that. It affects the 50 million people
who are travelling every dav. Let
that figure be poted. Not 1.3 million
railway employees but 50 million
people travel every day. Not only
that, Rs. 2 crores of income is affectad
when the railway operation is sus-
pended. Not only that, when the
train service is slopped, the entire
economic life of the nation comes to
a stop which costs many crores of
rupees. The question is this. Is the
public going to support the labour
when it causes go much of loss in this
way? Therefore, in the interests of
the union, in the interests of the
workers, I say: do not take the fool-
ish stand that a rallway employee has
the right to stop a train when he likes
or where he likes, whether in the
course of a sirike or for some other
reason.

It is 1.8 mil-
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The amendment which I am pro-
posing is not because 1 agree with the
Congress which hag brought forward
this legislation. But I agree that all
these laws which are repressive are
necessary in these circumstances, The
amendment that I have brought is to
make the law complete. I have sug-
gesied the substitution of the word
“abstain” for “abandon”. That will
cover the cases which have been re-
ferred to by some of our hon. friends
here. Suppose the emplovees have
not left the train, have not abandoned
the train, they have stood inside the
train but abstained from doing their
work. So, I would press that instead
of the word “abandon” the word “abs-
tain” may be substituted so that it
wil] cover the kind of satyagraha
which the employees can perform in
a running train, by abstaining from
work even though they are not aban-
doning the train.

17.03 hrs,

D!'SCiISSION RE. FALL IN PRODUC.
‘TiON AND PRICES OF GROUND-
NUTS

MR. SPEALIER: The House will
nuw lake up discussion on ground-
nuts.

SHRI S. M. BANERJEE (Kanpur):
Sir, for the last on¢ and a half years
the hon, Memher has been pressing
fo: this discussion and like Robert
13ruce he has now got the opportunity.

SHRI CHENGALRAYA NAIDU
(Chittoor); Mr. Speaker, I want to
bring to the notice of this hon. House
liow the farmers have been exploited
by the merchan's under the nose of
this governmeat. When the cultiva-
{ors raise crops, the crops are in-
{ested with pests for which they use
Gamaxene. When the crop is raised,
the farmers are still faced with so
many insects called parasites against

which they have no insicti-
cide or medicine Only the
government could help them from

thse parasites. The second parasite

Production and AGRAHAYANA §, 1800 (SAKA)

Prices of
Groundnuts

is the merchants and the consumers.
Both of them want the agriculturist
to produce groundnut and supply it
to them at a cheaper rate. They are
not concermed whether the agricul-
turist is getting a reasonable price
for his produce or not.
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1 want to bring to the notice of the
House how the government is respin.
sible for the exploitation of the far-
mer. Government iy importing soya
bean oil from America under PL 480
and sun-flower oil from Russia by
paying foriegn exchange.

In 1964-66 10,357 tonnes of soya
bean oil were imported; in 1963-68
47993 tonnes were imported; in 1066~ .
67, 31275 tonnes were imported and
in 1967-68 1,12,163 tonnes were im-
ported. Now an order to import
82,000 tonneg from America ig pend-
ing.

They are importing this oil, they
say, to stabilise prices in the country
and because groundnut production has
fallen. That is the Government's ar-
gument, In 1967-68 from our country
we have exported groundnut to the
tung of 9062 tonnes for a valug of
Rs, 1,59,95,000 and from April 1068
to August 1968 we have exported
8,183 tonnes of groundnut seed for a
value of Ra. 1,11,71,000. On the one
hand the Government says that due
to fall in production we are import-
ing soya bean oil from America and,
on the other, we are exporting
groundnut seed to foreign countries
and are earning foreign exchange.

‘When we were able to export 8,183
tonnes of groundnut from April 1988
to Augus! 1968, jg their importing
soya bean ofl justified? If they im-
port it, it is only to crush the agri-
culturists and harm them, If soya
bean oil is going to be imported like
this and the agriculturists are dis-
couraged to grow groundnut in our
country, after some timg the agricul-
turisty are going to take to some other
crops and this country is going to be
entirely dependent upon imports of
soya bean oll from Americs and
sun-flower ofl from Russia, Is it the



